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OA No.190/2007.

29.08.2007.

Mr. P. N. Jatti counsel for the appl:.cant
Ms. Kavita Bhati proxy counsel for
Mr. Kunal Rawat counsel for the respondents
On " the r_equest of Learned proxy counsel for

the respondents, the case is  adjourned to
12.09.2007. IR to continue till the next date.
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VICE CHAIRMAN

. 12.09.2007

OA No.190./2007
.

Mr. P.N. Jattl Counsel for applicant. S : 3’
Mr. Kunal Rawat St. Standing Counsel for respondentd

Heard the learned counsal for the partie's.'
'For the reasons dlctated separately,- the OA is

o ~ disposed of. o : .
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(TARsE‘-’i LAL) {M.L. CHAUHAN)
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_ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' JAIPUR BENCH JAIPUR T

1- -

R Jarpur the 12*:h day of September 2007

.-

ORLGINAL APPLICATION NO 190/2007

HON’ BLE MR. M. L CHAUHAN JbDI IAL MEMBER“I

r!ON’BLE MR TARSEM LAL ADMINISTRATIVE MEMBER- S

B -’J P. Meena son of Shri Laxmi Naram Meena by caste Meena

- 'By Advoca;e Mr 3 N Jattt

aged about 49 years, resident of Village and Post Kalotra Via

Kundal, presently wor.q..g as SPM uud‘wa - Katla =-Banai kuz
L ’Drstnct Dausa ' :
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AT ......A'p-piic_ant;"

Versus ;'

’ 1;‘».-‘Umon of Indaa tHrough the Secretar\/ to the

. . Governmaent. of India, Department of Posts, Daki -
" Bhawan, Sansad Marg, New Detlhi.- E
Chief Post Master.Geheral, Rajasthan Circle, Jarpur K

' -Supermtendent POat Ofﬁcer Jaapur (MFL) Dn
Jarpur ) ‘

cWNL

By Advocate Mr Kunal RawaL (Sr Standmg Coansel)

-

‘oﬁbsa (diib.'s.);_ o

The grrevance of the apphcant in th:f-‘ OA is reaardmg - .

fthe 1mpugned ‘order dated 23 05. 2007 Whereby the’ penalty T
" of. recovery of Rs. 16 OOO/- Was smposed bemg his share of i
loss. sustamed by the Department ihe sard recovery of

- -‘Rs 16 OOO/--Was to be recovered in four eauai mstalments.'

' m\/of Rs 4000/- It rs pertment to mentlon that thrs impugned_' | ,
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" order was palssec.l’ after issuing the charge sheet to the -

" applicant- under. Rule 16. of the CCS (CCA) Rules, 1965,

~ following ordert:’

: When the matter WwWas taken up: for adm!ssmn by this Bench
-on 05 06. 2007 ‘the ' learned single Judge passed the

~

“Heard the learnad counsel for the applicant. He -
~ submitted .that without, giving -any show cause notice
or opportunity - of - being heard to the applicant,
recovery has been effected from the month of May,
2007 amounting to. Rs.16000/- in haste by the
Superintendent of Post Office, Jaipur Division, Jaipur
vide his order dated 23.05.2007 (Annexure.A/1). The
‘applicant - ‘has- filed an .appeal dated 29.05.2007
. (Annexure A/3) against the said order but no decision
. has been taken on his appeal. Aggrieved by the same,
- the applicant has filed this OA praying for interim relief
-that no recovery . ‘be made from him tm his appea\ is-
‘deaded : :

- Having r‘egard to the facts & circumstances of o

the case, .let notices be issued to the respondents
returnable within a period of four Weeks for filing their

reply.
List the case on 29.08.2007

~ As regards - the interim relief, ‘the respondents

. are directed not to effect any recovery from the pay of
the applicant @ Rs.4000/- per month_till the .appeal
dated 29 05~2007 filed by the apphcant is decided.” -

2. Mr. Kinal Rawat,. 'Sr. Standing counsel, puts
appearance on behalf of the-"tiespondents' and submitted that
in comphance of the order-of the Tribunal dated 05.06.2007,
appropnate authomy has passed , ,th_e order dated

27.07.2007 whereby the appeal of the apphcant ‘has been -
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- dismissed and punishment _pa‘ssed by the. Disciplinary .

Authority has been confirmed by the Appellate Authority.
The copy of this order has been taken on record. '

3. In view of this developmant, the present OA does not

, suivive. However, it wdl be’ open for the .applicant to

challenge the order dated 27.07.2007. passed by the

Appellata Authority by filing a sep'arate OA.

4,  With these observations, the OA is disposad of with no

order as to costs.
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